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Affidavit to be Furnished by the candidate alongwith Nomination Paper

efi c R ing Officer
o a3 e e Hiuse

For election m.@!ﬁ#.‘:.ﬁfﬂ‘f#..&
From...[£.9:, .?:ﬁ.ﬁﬂ.ﬁﬂ:‘g.....Cumtitutncy{ Name of the Constituency)

.IN.€et0 ChoudbSofueptermite of.. B 3. Mewa Lol Choudhary

ARE i years, resident of. .fi,i:.ifaﬂkr.r I mention full postal address), a candidate at the above
Election, do hereby solemnly affirm and sfate on oat aspuhﬁcl-.- Khan rbu‘r: 157 - Ma I‘.?EY
(strike out whichever is not applicable)

(1) 1am a candidate set up by JANTA DAL (L'J{m,, of the political party ) / am contesting as an

Independent candidate.
i2) Details of PAN and status of filing of Income tax return :

[SI. No. | Names Permanent The financial yvear for ' Total income
Account Mumber | which the last shown In Income
(PAN) Ineome-tax return has | Tax Return { in
.. been filed Rupees)
L. Self AGRPE63SZN
2 Spoise- 261- 12
3. Dependent | N N N A
4. Dependent 2 ~ N N A
| 5. l D:pcndml:'r e i N A l N 'H h_‘l ﬂ 34}

{3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

Sl | Offence Diescription
| No.
(a) | The details of cases where the coun has taken
cognizance, Sections of the Act and deseription M A

of the affence for which cognizance taken -

_f'l:r_J Name of the court. Case No. and Date of order

taking cognizance : NA
(€} | Details of Appeal (5) / Application(s) for revision A
(if any) filed against the above order(s) - N

L

4. Cases in which | have been convicted by a court of law{oiher those referred to in Form 26):

[{a} | The details of cases, Sections of fhe
Act and description of the offence for NA
which convicted :

(B} | Mame of the Court(s), Case No. and N &
Datefs) of order(s) :




ey | Punishment imposed :

N A

(5} That I give herein below the details of the assets (movable and im maovable ete.) of myself,

my spouse and all dependents:

A, Details of movable assets :

(Mote:

I. Assels in joint name indicating the extent of joint ownership will also have to be given
2. In case of deposit/Investment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
Wame of Bank/ Institution and Branch are to be given
3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect of listed
companies and as per books in case of non- listed companies should be given.
4 . Dependent’, here means a person, substantially dependent on the income of the candidate.
5. Details including amount is to be given separately in respect of cach investment}

S. | Description Sell Spouse Dependent-1 | Dependent-2 Dependtnl-?
Mo,
{ii) | Details of Deposits in Bank Fpatsp 2B Z:_w
accounts  (FDRs, Term Deposits | sabhagy SPT Lz boay
and all ather types of Deposits Enih %a M
including saving accounts), e S850000-"N il A NA N A
Deposits with Financial S8 Afe 18519 #Zj'f__
Institutions, Non Banking S8BT Sabau
Finaneial Companies and SBT Patan
Cooperative societies and the PNE sabouy
amount in each such deposit o f352¢6/
{iii) | Details of investment in Bonds, Nag
Debentures/shares and units in h;_:;ﬂﬂ 3,50 ﬂoﬂj. N A N R Nt
companies/Mutual Funds and L e /— i
others and the amount, L &0.An0 )
(iv) | Details of investment in NS5, :
Postal Savings, Insurance Policies | 1.2 0,000 /4 NA ~ A NA
and investment in any Financial (1, £0, 000 /-
Instrument in Post office or
Insurance Company and the
amoun
{v) | Personal loans/advance givento | g I
any person of entity including q : ;: . ML Ll A A
firm, Company, Trust ctc. and abgu
other receivables from debtors 6.0 0,600
and the amount,
{vi) | Motor Vehicles!Aircrafts’ gRrap
Yachts/Ships {details of Make, 4 500 N A N A MA
Registration No. etc, Year of apto- 1
Purchase and amount ) 10067y 6/ :
{vii}| Jewelry, bullion and valuable ﬁor.l'dj 'ZN"' ol - 'idui- "
r 3 3 ; . f
thing {give details of weightand | 4 an pon § ¢ 6,000/ A N A NA
valire) Sty & -

12 m:'ﬂf—' 2

e



(viii] Any other assets such as value of [®our TV Freagev
Claims/interest 25000} | icooof-
(ix) | Gross Total value 40 ra,zo?/'. 2 38/ G/

B D

(Mote: |, Praperties in joint ownership indicating the extent of joint ownership will also have to be indicated
2. Each land or building or apartment should be mentioned separately in this format.)

5, | Description Self Spouse Dependent-1 | Dependent-2 | Dependent-3
No
(i} ult o Mlamnie puy
Lecation(s) ML Tarva poy
Survey number{s) Mumgey
Area (Total measurement in P8 Beved
acres) nirL A3 cleed mel
Whether inherited property ]
{Yes or NO) MiL Ve
Date of purchase in case of self
acquired property NIL M A
Cost of Land {in case of
purchaselat the time of Mic 5
| purchase =}
Any Investment on the land by
way of developrment, LU M B
construction ete.
Approximate C t market
o e NIL | 30,00000/
{ii} -Agricu n
Location(s) ML i ML ML ML
Survey number(s)
Aria (Total measurement in
sq. ft.) NI R ML ML ML
| Whether inherited property
(Yes or NOY) i Nip ML il ML
Diate of purchase i f self
Wﬂui:adpmunirm otk N NI NIL NIL L
Cost of Land (in case of
purchase] at the time of ML NI I
purchase NIt NI ML
Any Investment on the land by
way of development, ML ML ML NIL hiL
construction ete.
fﬂmmt{ Current market NI L ML MNIL Mt ML
(iiiy | Com inl Buildi
(including apartments) ML MIL ML
-Location(s) e il
=Survey mumbearn(s)
Built up Area (Total I T [T,
measurement in sq. f,) NiL i e iy o




Whether inherited property
{Yesor NO)

yes

Diate of purchase in case of self
acquired property

Cost of property (in case of
purchase) at the time of
purchase

Any Investment on the

property by way of
development, construction 21c.

Approximate Current market
witlug

{iv)

Rusidential Buildings (including
apartment
e !.‘] LT 5{’?1_1

Bfi] 43

Boang/ore

-Location(s)
- Survey numbern(s)
Arean ( Total measurement in
5. fi)

Trwdra puram| T u
f'ﬁgm%_
52 Woida

NMlami k puy
N awmnayr Fmp

Built up Area (Total
mepsurement in sg. ft.)

Whether inherited property
(¥ies or NO)

Date of purchase in case of self
acquired property

Value of (i) to (v} above

Cost of property (incase of Jra |35 go.000/—| 3,00,000/+
purchase) at the time of a /a0 [32,00,000/-
purchase 200,800 i
Any Investment on the land by
way of development,
consiruction etc.
Approximate Current market 1, $0,60600/4 3,00,600 {
value
{v) | Others (such as interest in
property)
{vi) | Total of Current Market " 50, Eﬂ,mw Egja‘.mc}f‘_

(6) 1 give herein below the details of liabilities/ dues 1o public financial institutions and government :-

{Mote: Please give separate details of name of Bank , institution, entity or individual and amount for cach item}

Description

Sell

Spouse(s) Dependent-1

Dependent-2

Dependent-3

(i)

Loan or dues to Bank/Financial
Imstitutions)

Mame of Bank or F1

Amount outstanding

Mature of loan

Vehiole faan
Rs 4514891/
BT Sabour

NiL

Loan or dues to any
individuals/ Entity other than
mentioned in (i) above.
Marmels)

Amount outstanding

Mature of loan

ML

ML




Any other liability Git i = -
Grand total of linbilities 441 ,;.g;f-’._ - — =
(i) | Governmment Dues:

Dhues 1o depariments dealing NiL iy o . =
with povernment

accommadation

Dues to departments dealing

with supply of water Mg M - = =

Dhees to departments dealing

with supply of electricity ML o — o

Dues to departments dealing

with supply of ML ™I -— T =
telephones’mobiles

Dhies to departments dealing

with government transpon M MNiL L = =2
{including aircrafis and

helicopters)

Income Tax Dues P L Miw L = -
Wealth Tax Dues ML ML — - =
Service Tax Dues R i a = =
Municipal /Property Tax Dues L $he F L1
Sales Tax Dues L. I = —
Any other dues ML s — .
Grand total of all Govt. dues ML ML < =

(7) Details of profession or occupation:

a Self.MLa ITR{0)

b. Spouse VILE.Chamecelyy . Dabour B
(8) My educational gualification is as under:

Ticedtuye Unive

ﬁmﬂ%&ﬂm.

(Give details of highest School / University education with full form of the certificate! diploma’ degree course)
(Name of the School /College/ University and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate

Sh./Smt./Kum. NeETA (HovD HeRy —|

2. | Full postal address

AT-Man ik DUR PO - IARHAN PUE
TARA LR "TuUsT. Mysifl P

state

.| Number and Mame of the constituency and

164 -TARA PUR
STATE - D) HAF

3. | Name of the Political party which set up the
candidate {otherwise write *Independent’)

In (V)

4. | (a) Number of cases in which conviction order
passed (other than those referred to in Form 26)

NA

"-',‘SH 3,30 bouy Eﬁlugaﬂ PE!‘I



(c) Total number of Pending cases where the

court (5) have taken cognizance NF
3 | PAN of Year for which last Total Income Shown
Income Tax Return filed
{a) Candidate ey
i) Spouse: Zeil- 12
(¢} Dependents
6. Dietails of Assets and Liabilities in rupees
Deseription Self Spouse | Dependent-1| Dependent-11 | Dependent-111
il (| e 40,2,%02/781604)  Au MiL NI
Asset (Total value) 5
it W g 150,06 000{33 Ooondp.  fno o Mic
(i} | Purchase Price and
Development Cost of Loe.ooacan- i — =
Immavable Property
{Total Yalueg)
Lii) | Approximate Current _
Market Price of L3000y S3c0eayy —
Asset (Total Value)
7 Liabilities . 32
{i} Government =
dues (Total) e L = i
{11} Loans from Bank, |
Financial Institutions and 2;:’ i i - — a
others (Total) S8 hauy

8. | Highest educaiional qualification: ,ﬂ._h.ld_uﬁbaaw

{Give details of School / University education with full form of the certificate/ diploma’ degree
course} (Name of the School /College! University and the year in which the course was completed.)

VERIFICATION

L the deponent, aboave named, do hercby verify and declare that the contents of this affidavit are true and correct to the
best of my knowledge and belief. no part of it is false and nothing material has been concealed there from. 1 further
declare that ;

{a) there is no case of conviction or pending case against me other than those mentioned in ftems 3 and 4 above:

(b} I, my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and &
above,

Werilioc Moot i this the.........vvoveernmrnrereeday of PEIAAHS oA
ut{bulq-“-'
DEPONENT
[ J=lAd, ’@ﬁﬁ'

%@Tlﬁ'ﬂ’ﬁm‘n’



Note: |. Affidavit should be filed latest by 3.00 PM on the last date of filing nominations.
2. Affidavit should be sworn before an Oath Commissioner or Magistrate of the First Class or before a Notary
Public.
3. All columns should be filled up and no column to be left blank. If there is no information to furnish in respect of
any item, either “Nil™ or “Not applicable”, as the case may be, should be mentioned.
4. The affidavit should be either typed or written legibly and neatly.
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